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1. National Capital Territory
of Delhi through its Secretar

2,

N

7)) |
' Krishna Chand:ei'-f's/ O Udai Bhan-.' '
. 'B/O Libaspur, Jivan Park, .
'--’Ga;:l éiNo.Z‘;v'~Hp‘use‘.:No. 44,

D

5, Sham Nath Marg, Delhi. ~

The Dy Director
Directorate of Ed
- District N

Delhi,- ‘

' The Principal,
Govt, Girls Secondar
R-Block, Mangol

New Delhi,

A, 2

of Education ¢ ,
ucation (S<II Branch
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seo Re#’ondents
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‘New Delhi-43,

National Cap ital Territory

of Delhi through the Secretary.
5, Shamnath Marg. :

'New Delhi, - ‘

2. The Dy. Director of Education (A) ’

Directorate of Education (S II Branch) »
North-ﬁest Hakikat Nagar ’
Delhi

3« The Principal ’

Govt, Girls Secondary School, 4
Sector-I, Avantika, o
Rohini, DAelh:L-'-85. - +++ Respondents

3 o.A‘-2913497

L Upender Singh 's/o- Bindeshwarl Singh
- R/Q Rz-215/B, Raj Nagar-I,

- Palam Colony, ’ : ‘
New Delh1~45. - ) .nf,-AppliCant

Versus

R Nationalc ital Territory

of Delhi through the Secretary, :
5, Sham Nath Marg,
New Delhi,

- 2, The Jomt Director of Education. (A,

Directorate of Education (s II Branch) o
Delhi, _

‘3¢ The. Primip 1,
-~ Govt, Co-Ed, Secondary -School
- (At present Sarvedaya Vidyalaya), -
o-BIOCk MangO].mei Dﬁlhi 09 Resand@nts

4)  0.A. 'zogg 97

| Hemant Kumar S/O Atms Prasad,

R,/O B-226, Mukund Pur, Extn.,

' Versus | o

1, Natioﬂal Capital Territory of T
Delhi through the Secretary, L.
5, Sham Nath Marg, o : ,
New Delhi, : -

2, The Joint Directer of Education (A)‘,

(s 11 Branch) v Dir -of Education,
Delhi,

<93, The principal. - e e T e

Sovt. Girls Secondary School. : o .
_Khajoori Khas. Delhi—94 .. .e»e Respondents .

0., zo37(97 |

Ramj:. Singh ‘§/0 Bhikhari Singh,




‘ ‘Ver sus

' National'Cap ital- Territory of ------
- Delhi7through the- Secretary,
5, Sham Nath Marg., :
New Delhi.. '

2, “The Joint Director of Education (A) o .
Direc;torate of Ed..\catzon (SII Branch), o
Delh : R

3.“’*' The Principal, . S T
. .. Govt.:Girls Sr.. Secondary School,.A 2

Mangolpur Kalan. . -
g Delhi-" e e e e eee Respondents

6) o.. . 2076/97

. Janardan Simgh s/o Lt. shri Atal Bihari Singh,
) R/o B-96, Mu und Pur, -

: .lpﬂo. Sama o
New Delhi

' l. National Cap 1ta1 Territory o’f ,
: .,,~Delhi shrough the. Secretary, ..
‘5 Sham Nath marg, New Delhig o

"2.“ 'Tbe Joint Director of de.cation (A), "
: Dii‘ﬁc;torate of Educaton (SIK Branch) ,
De ]

8. The Princ ipal ’
- Govt, -Com=Model Secondary School.
" - (At present Sarvodaya Vidyalaya) »
’ " 0=-Block, Mangolpuri,

‘ Delhi. - S LX) RG@Ondents
o o '7) vo',g”"‘lé«zg%‘ "
‘ i, Dharmender Singh S/0 Sukhdev. Smgh. L : Lo
R/O A—21‘7, Haider Pur vnlage. S R
Versus |

1, Nat:lonal Cq:; ital Territory of
- 'Delhi through the Secretary,
5, Sham Nat Marg. New Delh:. T

2, 'The Director of Education (A), .
. Directorate of Education: (SII Branda) S
oo o Xgo;"t;.ri-west Hakikat Nagar. - " S
~ . . .Delhi, - el e T

3. The Principal,. oo i
‘-'Govt.,-‘rfCom-&&odel Co-F.d Sec. SChool.
B(sg]i k Sultmpm:i. -




8 QoA Y%

Anil Kumar S/0 Kanhaiya Lal
R/0 C=1222, Jahangirpuri, - . o
Delhi=33, ‘ . eee Applicant

Ver sus -

1, National Capital. Territory of
- Delhi through the Secretary,
5, Sham Nath Marg,
New Delhi, -

2, The Dy. D irector of Education,
‘Directorate of Education (SII Branch),
Distt. North, Education Board,

Delhi,

3. The vice Principal,
Sovt, Boys Senior Secondary School.
'H-Block, Sultanpuri, ,
y _Delhi-41 o . «eo Respondents

9)  OsAs 276[98

‘ Rame shwar S/0 Ram Parshad,

R/O Vill, Sakatpwra, Distt., Alwar,

Tehsil Mmdawar RaJ. - o +.. Applicant

Ver sus

1, ‘Iational Cap ital Territory of
Delhi through the Secretary,
5, Sham Nath Marg, :
New Delhi, .

2, The Dy.- Director of Educatiom,
Directorate of Education (S II Ermch) 0
Distt. North East, B-Block, -

‘Yamuna Vihar, Delhi.

‘30 : The Principal,

-GeB.S.S.° Vijay Park. ' '
Delhi. o . soe Responden‘ts

o) o . 277/98
‘Nand Lal S/0 Shivapujan,

R/O B/78 Indrapuri,

- JJ Colony, New _Delhj.. e Applicant -

‘Versus

1., National Cq:ital Terrrtory of
Delhi through the Secretary,
. 5,..Sham Nath Marg.
New Delhi,
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2, The Dy. Director of Education.
Directorate. of Education (S II Brmch) ’
Distt. North Education Board,

'Delhi. _

3, The Principal, -
~ Govt. Boys Secondary School,.
R Block, Mangolpuri-II,
New Delhi. . .«» Respondents

11) Q.A. 219/ 98 |
Gajender Singh /0 Mangat Singh,
R/O Vill, Suthari,

P.O. Surana, Distt. Ghaziabad. eee Applicant

Ver sus

1, - National Capital Territory of
: Delhi through the Secretay,
5, Sham Nath Marg R
New Delhi; - .

2, The Dy. Director of Education,
Directorate of Education (SII Branch),
Distt. North East, B Block,
Yamuna Vihar, Delhi,

3. The vice Principal, -
Sarvodaya Kanya Vidyalaka, _
uokulpuri Delhi. . «es Resgpondents

2)  Q.A. 258[2

Santosh Kumar Pandey $/0 Jagdish Pandey,

R/O Type-II C-63, DESU Colony, _ -
Near Maharani Bag, Kilokri, -
New Delhi, " eee Applicant

_Vérsus
1, National Cm jtal Territory of

_ Delhi thromh the Secretary,
5, Sham Na Marg. Delhi.

2. The Dy, Director of Education,

Directorate of Education (SII Branch),
gils‘gi::l. North, Education Board, -

3. The Ptincipal,

G.B.S.S.S., BC Block,
_Sultanpuri Delhi, ss+ Respondents -

13) Q:.A:._3.1..ZL9.1

' Vinod Kumar | o . -

ajlis rpaxrk, .- zaq:ur, . ’
H.w. Mhi. ' T Y ~p1 icant ‘




National Cap :ltal Territory of
Delhi through the Secretary, -
5, Sham Nath Marg. Delhi,

The Dy. Director of Educatlon,
Directorate of Education (S II- Branch) ’

Distt, North, Education Board, ~
DEIhlo ' : )

3. The Principal ’
Govt. Girls Secondary School,
R-Block, Mangolpuri,

New Delhi. , coe Besponaeﬁts
14) Q.A. 2009
| Sudhir Kumar S/O Shanker Singh,
, . B/O Shakerpur, 10'7 Village,
s , : De1b1-34. - eee Applicant .
. } - . ’
: ~ Versus
T : o : "l, National Cap:ltal Territory of
L Delhi through the Secretary,
-9, Sham Nath Merg, . .
N ew Delh:l. ',
| ) 2. The Jt. Director of Education (A),
, ' Directorate of Education (SII Branch) ,
- . . DelhiS\ -y
: 3. The Principal,
j . : - Govt. Boys Secondary School,
; . . J«Js Colony, wazirpur. _ .
- S ' Delhi-52, ) _sse Respondents

~

, 15) 0Q.A '205797

¢ Hari Mohan §/0 Pooran Singh, ,
! R/O HZ/29, Sultanpuri, ‘
’ Delhi-41. ' eee Applicant

Versus

l., National Capital Territory of
Delhi throv.gh the Secretsry,
5, Sham Nat Marg. Delhi,

2, The Jt. Director of Education (A),
DDi{ggtorate of Education (SI1I Branch),
elhi, .

‘ | 3. The Principal,in
' . Govt, Co-Ed. Middle School.

o S Sult anpuri Majra, - - .. T e e o
.. Delhi-41, «+s Respondents




sharat Singh S

s/o Ram‘Rajya Smgh, S
R/0 Rz-215/B, Raj Nagar-i, g - |

" Palam Colony. qali No. 10, - =
New Delhi-45 - o ever Applicant

T . Versus
1, National Cspital Territory of
~ 'Delhi through the Secretary,
5, Sham Nath Marg, Delhi

2, - The Jt. Director of Education (A)
Directorate of Education (SII Branch) . N
e Delhi ~ : o

3. The Princ lpal »
. Govt., Com, (Model) Girls Senior
L :Secondary School Sultanpuri A
o Delhi. +«.« Respondents

"17')".,';0".‘A." -"é*ié[% o

Naresh’'Chand $/0 ‘Charan’ Singh e

FVO M54 'y Azadpur mlhi . ees Pppllcant.

' Ver sus

- 1; \Iational Capital Territory of

Delhi through the Secretary, . S SRR
5 Sham Nath Marg, Delhi S e

‘ 2 «The Dy, . Director of Education.

 Directorate of -Education (SII Branch) ’
Distt, North-East B-Block
Yamuna Vlhar Delhi ‘

. ,;3. " The Vice Princ;lpal

- .Govt. Girls Secondaty School, - ' ;
Vijay Park, New Delhi. ++o Respondents

13) g_,_& 193

Rajan Sm S/O Dhrri Singh o
R/O H.No. 316’ Y‘lek, : : o ’ -
Gali No.6, Adarsh' Enclave,

Prem: Nagar—II Nangloi.

Delhi— 41 L . . .._'. Appl.icant . |
N | Vérsus o TR
Nat:lonal C 1ta1 Territory of

"Delhi through the Secretary,
S Sham Nat Marg, Delh:l

l.‘

b o cipal »
(Model) G.irlv School
elhi, -




s E ey e Jai,i.Bhagwan 0 Ganga Ram
_— ,..RIO Roshan Vihar, Phase-II,
. House No, 80, Najafgarh :
.New Delhi

) .Nat.ional Cap ital Ter ritory of
* Delhi through theSecretary,

. - _Sham Nath Marg, Delhi,

2, ' The Dy. Director of Education,
__Directorate inE;ducation (s1I Branch) .
. Diig‘g North 9y ‘ducation BOard .......

- Delhi, o :

‘ The Principal._.
Govt. Boys - Secondary
:R-Block , Mangolpur
New Delhi

‘Schoolg i =

"Pankaj Kumar S.’mg -0 Ram .B'abu,
R/0"Sant Niwas, Cbhatrapur Mandir y
--,,New Delhl._ e

, .m. .' Applic mt

~

LR

Ver sus

* R Hes -:‘National Ca ital Territory of Ce ey
S : Delhi through ‘the Secretary, o :
D, Sham Nath Marg, Delhi

N .-.?_2 .'  The Dy. Director of Education, '
LA . : Directorate of Education (SII Branch) ’
= _ : ; -~ .. Distt. North, Education Board, '

, e Delhi. _ R . o

‘ 3. ' The Prmc 1pall - . | o
i - G.Co. Ed.M, S, » Shabbad Dazry, - - T

) Delhi, SR , " ves Respondents ™

_2’-')2':_;\: 275[98 LT e

- Ram Lagan §/0 Darogi Chaurasia. _ ‘ -
“RB/0 Karna Vihar,-Karari Extension, = T
__“Gali No.6 Nangloi Delhi-41 _ eos Applicant .

) S \Brsus ST
1. National c@ ftal Territory of

.- Delhi through the Secretary,
'5 Shan Nath ‘-Mar-g. Delhi. -

;_;"Direc'torate of Education. SII Branch.
g:,fgti North -Education ‘Board,




| '3. Th.envﬁrinc ipal, -

CR v

Govt. Senior Seondary School,
Nithari, New Delhi, «+o Respondents

>0'ﬂ & ﬁgfgy -y

Raj Bir Singh §/0 Samai Singh,
/O Dharam Beer Singh,

A-219, Keval Park, Azadpur,
Delh1-33. : .

XX Applicmt

_ Veréus_
National Capital Territory of belhi,
through the Secretary, :
5, Sham Nath Marg, Delhi, - - -

The Jt, Director of Education (4),
Direitorate of Education (SII Branch),
Delhi, - - S o

Govt, Boys Secondary School,
J.J. Colony, Wazirpur,

Delhi. XX Respondents
LTI s ~ . Ce ey AR T B S
O.A, No£2[93 o ‘ _
Karan Sin S/o Shri Hari Ram
R/o Rz~ 2I5B, Raj Nagar-I
Palam Golony,
New Delhi"l ® oo MPlicmt
' s, y
National Capital Territory of Delhi
thmugh the Secretary, .
5, Sham Nath Marg,
New Delhi,
-The Dy. Director of Education
Directorate of Education (SII Branch)
Distt, North, Education Board
DEIhio - :
Vice Principal
Govt. Girls Senior Secondary School

Mandoli, Delhi, «es Respondents,

Present:

Shri U.Srivastava, counsel fof the applicants
in all’the OAs. ' ppie

Ms . Richa Kapoor for Smt. Avnish Ahlawat,
counsel and Shri vijay Pandita, counsel
for respondents in OA No. 276/%., |

Ee
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Shri Justice K. M. Agarwal 3

Territory of Delhi (B.A. No. 300/97) decided on
%‘\/

In all these O.A8., the applicant§ have mads a
prayer for directing the r espondents -to pay subsistenct
allowance with consequential benefits pending

Pd

concluqiop of»crininal_trialﬂfor of fences under

"Sections 420, 468 and 471 read with Section 34 IPC

on the basis of FIR No. 253/97.’

2, It appears that on the baais of fake

_ appoint-eat letters, thes applieanta in all thaese

casss wera successful in gstting employment with

thavraspondants as Clasnflv\enplbyaes.l There was ;. ... ..
some complaint that the applicants ‘had secured
employnent on the basis of bogus appointnent lettara,
and on that besis FIR No. 263/97 was registered by

P.S. Mangolpuri for offences under Sections 420,

468 and 471 read with Section 34 IPC against the

applicante, Upon inquiry, the respondents alse

came to know that ro gppointment letters were issued
in favour of the applicants by the cémpetent' |
authority and that on the basis of fake’rounents :
they were successful in obtaining anployaent vith

the respondents. Accordingly, their services were

) tarm#nated and, therafﬁra, they have filed the

aforesaid Griginal applicaticns for the aforesaid

ta}lafa.

3. The learnod counsal for applicants
cubnittad that in Ved Pal vs, National: Caplital - vy

~ aooCOﬂtd. f A
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i20 11.1997, thie Bench na l‘the follauing directionl"

- Tay also be disposed of accordxngly and thsvrili

—34"1/

in the cass or a einilarly ‘appointed smployees of

the respondents g ' -

"4, Without going into the merite on ths
question of delay, we consider that this
case can be disposed of by granting

The follewing
directions are issued 3=

appropriats relief.

(1) . The respondents shall reinstate the
applicant forthuwith without any
benefit of past sarvice including
arrears of paynent.

(ii) Respondents are at liberty to snquiry

. intoln allegatlon egainst the ‘
applicant aftsr giving an opportunity.imog
) to the applicant in accordance with o

‘ lav and thereafter on the basis of = %"
enquiry report, appropriate orders

may be passed by the respondents,

It is made clear that the period betuween

the date of discharge and date of reinstatement
need not be considered to be as period spent

on duty even if the applicant is exonerated

in the departmental snquiry. with this

view, the DO.A., is disposed of."

4, It vas further submitted tha:t' the afa esaid
order has been challenged by the official respondents
in the High Court by filing a Civil writ Petition,
which is pending. It vas submitted that operstion
of order dated 20.11.1997 in OA No. 300/97 of ths
Tribunal was stayed by the Delhi High Court.

Accordingly, it was submittsd that these applications

roapondenta herein may filc Writ Petitions nnd
'Y .coatd. A




obtain stay of opéfatiaﬁ of such ofderi’of the

Tribunal.'

s, The learned ccunsel for respondents
submitted that in view.of the decisions of the

Supreme Court in Unicn of India vs. Ratipal Sarcj,
(f998) 2 scﬁ 574 and State of M.f, vs. Shyama

Pardhi, (1996) 7 SCC 118, and one decision of the
Tribunal in Sanjiv_Kumar Aggarwal vs. Onion of Indis,

ATR 1987 (2) CAT 566, mo such relief as was,graited
to the applicant in OA No, 300/97 by this Tribunal

can be granted to the present applicants.

6.  The afercsaid directions in OA No. 300/97 N
were made by the Tribunal on tha graund thdzgf;; S
applicant therein was diechargad from service on
certain serious ailegations wvithout holding any
inquiry as contemplated under Articln‘311 (2) of
the Constitution, It appears that the learned
Members of the Division Bench constituting the Bench
that passed the order in OA No. 300/97 did not
notice the aforesaid two decisions of the Supreme
Court and one earlier decision of this Tribunal, ’
which would go to anﬁhfhat if amploynent 13 found te
-have been secured by fraud on -em some such basis
like the one of securing enplo;:;ht.on the basis of
fake appointment letter, inquiry under Article 3141 (2)
of the Constitution is not necessary. Under these
circumstances, we are not bound by the aforesaid
decision of this Tribunal in OA No. 300/97 dated
20.11.1997. ue are of the view that all thoss

! . : , eesCoOntd,.
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applicationa‘dggarve to bo.dianiqsed in the light

of the aforesaid decisions of the Supreme Court and
the earlier decision of this Tr@ﬁunal cited by the
learned counsel for respondents. If so qdvi;ed, the
applicants may challenge this ordér before the High
Court by filipg writ petitions. .They cannot urge that
as OA No. 300/97 qjcided by the Tribunal, these

v AN
C.A.8 ba also decided and the respondents be forced
to go to the High Court and obtain stay of operation
‘/ ‘ of thie prder.
| Te In the.result; all thess app;ications
fail and they ars heréby‘disilsaéd;:“Uéfggtéﬁisw' o
- order as to césts becauss all the applicants gppear
to be very poor peopls,
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